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Need to transfer Railway Headquarters of

Western Railways to Ahmedabad
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Need to sanction special funds for construction of additional court buildings,

libraries and canteens in district court premises in Tamil Nadu

SHRI PAUL MANOJ PANDIAN (Tamil Nadu) : Sir, I wish to bring to the notice of
the House that the court buildings in the State of Tamil Nadu need additional infrastructure
by way of construction of additional court buildings, chambers for advocates, libraries and

canteens for the advocates.

There are a number of District Courts, Magistrate Courts, Munsif Courts in the State
of Tamil Nadu which need additional facilities and as such special financial assistance is
necessary from the Central Government for the purpose of construction of court buildings,
chambers for advocates, libraries and canteens for advocates practising in the State of
Tamil Nadu.

For example, in the Tirunelveli District Court premises, the advocates do not have
chambers to meet their clients and additional buildings for the court and library have
become absolutely essential. In the same way, the advocates of all districts in the State of



